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In 'Me Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 2 

	

APPLICATiON NO. 	 OF 199 

Applicant(s) SVrr-~ 

Rekp6ndent(s) ~J"A I 

Advocate for Applicant(s) -110~ , 	1~q 	L,,., N-V\  

Advocate for Respandent(s) 
Jlk~ 

Notes of the Registry 	Date 	 Order of the Tribunal 

Application is admitted. Issue 

notice on the respondents by registered 

post. 

Mr P'.C.Mazumdar.'learned counsel 

appearing on behalf of the applicant also 

prays for an interim order. Mr G.Sarma, 

learned Addl.C.(3.S.0 appearing on behalf 

of the respondents submits that he has 

no instruction in this matter. 

Issue'notice to show cause as to why 

interim order shall not be granted as 

prayed for. Returnable by 23-11-98. 

List on 23-11098 for written state-

ment and further orders. 
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Notes of the Registry 	Date' 	 Order of the Tribunal 

23.11.9E 
k-,  

Present: Hon'ble Mr Justice D.N. Baruah 
Vice-Chairman 

Hon'ble 	Mr 	G.L. 	Sanglyine,.%, 

Administrative Member 

k~~,  

Vo ki ca-0  I,- A) 
C, 7 D~V;)2,04 

Mr B. Sarma, learned counsel for 

the applicant prays for an interim 

order. The applicant - is a casual 

worker. Therefore, at this stage we do 

not find.any ground to pass any interim 

order. The prayer for interim order is 

accordingly rejected. 

Thereafter Mr Sarma sub mits that 

the a 'pplica nt does not want to press 

the application. Therefore, heLwants t o 

withdraw the application. Acicordi4d%y 

the application is dismissed on 

withdrawal. 

Mr S. Ali, learned Sr. C.G.S.C. 

is present. 
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